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The House reassembled after lunch
at three of the clock, the VICE CHAIR-
MAN SHRI AKBAR ALl KHAN, in the
Chair., : ;

AT afvagd syAE & fqgai A7
FAATCAT &1 &7 F17 Jred; Iy@feaan
Fi SEHATH GrET 4,000 v sfa wry
fagtfea wwar fowd fa gr 5609 o
feawra gEATAAG §T AT ST AR |

RESOLUTION SUGGESTING STEPS

TO BE TAKEN BY GOVERN-
MENT FOR PROVIDING
GREATER EMPLOYMENT

OPPORTUNITIES AND
BRINGING ABOUT

+[*This House is of opinion
that with a view to provide greater
employment opportunities and to
bring uniformity in the workings
of the industrial undertakings, the

UNIFORMITY IN
THE WORKING OF
., INDUSTRIAL

{ UNDERTAKINGS

Government should take imme-
diate steps by enacting leglslauon
or otherwise: Ry

(1) to reduce working hours in
all factories, plantations, mines
and transport undertakings of
the country to 40 hours per
week;

(2) toensure that all factories,
plantations, mincs and trans-
port undertakings of the coun-
try work on all the seven days
every week and operate three
shifts as far as practicable;

ft sreotto Gatw (fagit) HTEXOT
gogAreue o, H fAefafag awe
Safegq F@TE ¢

“gm mar #1 a8 geafa § fa st
& mfas qaa STAS & U AT AA(F
ITHAT FFF W HEYAr @ F fag
QIFTT FY fTa1 GATHT AIFT AT THIE
& faeafafes siedl & geea #aw worT
F1fge v (3) to provide that all persons
engaged in working in  or
managing factories, plantations
mines and  transport under-

takings of the country relire at
the age of 60 years; and

(1) 2% F o FTe@rl, auEel,
At M afggT SyFHi 7 F9 F
g2l FI U FT 40 g2 qiq aeqrg

FE oo e .
o (4) to1imposea ceiling of Rs.
(2) w2 g we fr T 4,000/-per month on emolu.
ments paid to directors and
welY, FTCATL AL @R T 50T afaga employees of factories, plant-
gt § wfd qoqrg IR "re faT wra g ations, mines and transport
i i QTR s undertakings of the country
AV STt & wk e et Fard o whether in  public sector, or
private sector so that dispari-
ties existing in this respect
may be removed.” |

(3) = ==l FT fF 3o & F17-
GIAT, AT, @At o TfRagT sowgt
¥ AT AqaT IAH TG AT ey
eafas 60 A 1 #1G § Fav fraa &
BT

Arad A Ay aawar fex afafer

| A ST WY e ww dut AR AT W
3 B g7 0¥ aremforr waw sary Py
(4) 77 % BT gy ggarde- |
FATY AG F FTCAT, A, ;AT |4 ]En dlish translation.
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HIAGT GHIT 330 & FA-FTe@AT §, Gami
#a aemEt § afy aarg afs safe
17 52 FTHFG § 1 T 5 Fearz § 6 fa
8 Sz ST FTH F4ATE | afz wvearg § 5
feq @ ¥ g1 ofix wfq eufam faar wwgd
# w F FW A, 2qF a39 S faw w0
F19 Q0 ®7A ¥ fauAe adaat w0 war
STHEFA S | AR AT 48 § (% 16 wfa-
wa &% AN &7 HA fEml ST adwar g
38F qR F AR oATE oS0 7 37 Wfew gd
o geElT W Al 3

“‘Unemployment has  become so
widespread  and long continued
that there are at the present time
many millions of workers throug-
hout the world suffering hardship
and privation for which theyare
not themselves responsible and
from which they are justly entitled
to be relieved; that it is desirable
that workers should as far as practi-
cable be enabled to share in the
benefits of the rapid technical
progress which is a characteristic
of modern industry, and  that it is
necessary that a continuous effort
should be made to reduce hours of
work in all forms of employment
to such extent asis possible.”

Q17 IFWT | aFAET fawra qor
FTETHTA & FTIO AL F FF490 7 A
FAfr TS & | IO 1965 H TV fRat
# gATg 31 EATY 800ATIHT HTH FIT 4
AT 1970 H Ig G&qT BT F7 791 50
ZS aF AL F 1 TAd H FIAat §
Y 1965 H4 A1 6 FAT 700 HIH FA
FYE U AT 1970 HIAZ geqT 47 3 A0
70 AT 505 TEF L G | T qAG@ H J2
fostt ¥ o a9r FT7 AAAET H oF AiFT
Aga H g gar Fen F awgll fy qean
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[AY §iTeodto FarA]

qAWTL F&T Fy, 7 & gL & | AGCT TG
arfad; g1 srrar & i wika 7% w0 97l
#i sar § afq a¥ ww 0z A Ifg
st &, g7 FARTR HAfAl F AT F
wage § ST F1AUFT S0 | qfg 7T
affr wrad 1 FH FXT F AT 99 TR
W& IIAT F TWIEFWE &7 T EWT |
IeqraT F1 F@w @A qe afaw g

¥ for & A Ay KEATS § 1 AU 57T 4E |

§ fr &9 FEd H g aF g gl
ez ¥ A fem amoEr @ oaw
Waare & w7 A7 AW AT AT
faay & g9 Segres W FRIET S
gxar &1 2w & wifaF QAT #7 et §
w@|q ge ag qE & AR FA FiT-
aidl ¥ sftraaw seeraw far s1a o
SeqTew gia & FIEE ATH Tig3aA o &y
QAT AYT AT W9 K1 AT T 9T @
FEAT I§ 4T IH4T AfTH FGL HGT 43T
oy §T AT F1 F18 faed & oyea
Iu% qfeariv & 97 4 9EEg) &7 WIT H
Yz WIAT & | 4q0F IF JEAIT FT AIRA
¥ gfz 10 AM@ F@A FT FW WG qE
A1 wEE 50 g AR Fy ATIFT T
gifas a7 g1 FFarg |

73 AR AT (AT & SaET qreey
Ht aedt & 5T 39% A1y & qrq aafasd
uwagHe grovefadr @ agdt & 1 g
F ar =rmr g fF wAF @ w1 Qe
fadmr 1 gfvar & oae dwT 9 7o
THo To, Jo THo THo Mo, o FHo,
SHAY, T, FAeT, AT A qeFw AT
fagre & sooft &, agl 9T 40 92 gwy &
FTH AT & | T, AF(, SAWE, A9,
e Arfz 34t § 3@ fear § waaw
FIW IITT AT & |
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amae aa sfawa #; of ag fawfa
& fo ey afdw wwg 40 w2 w7 for
o Fifgd | SAFr W AT g fF 39y
ofeqAd UIAIHE 3T AT gHE &
26T IT TAFT T FL 93T | WY
wEdE egafy St & 9 g § 7 A9
WA UF WMT H O AT 5wy §
yia feq 19 FET F0fgT | IFH oF
Wifen § 9t §5 Fg TG A A qUAY
93 AT AGAT & -

“l am very happy that the Mys-
ore Government has introduced a
five-day week. 1 have been advo-
cating introduction of this reform
not only in Government depart-
ments, but more particularly in
industrial establishments which
employ alarge number of workers.
I advocate the idea because it
will provide the workers with
sufficient rest and leisure. If they
come from nearly rural areas,
they will get an opportunity to
visit their homes. The measure
will certainly improve their effici-
ency. It must at the same time be
made perfectly clear to the work-
ing class that if by the introduction
of a five-day week, production and
productivity does not increase or at
any rate kept up. the concession
would be withdrawn.”

TE qeg & =g agd v gark wsgafy
Wty 40 G FTH  HIAT HAT AT )
garfy afET wag &9 FT3 ¥ 7T A0 Fy
Fra fasmrr 7Y% a1y Y a1 3w # a3
FT GEYT FT ET FXA F W IHFT HGT
93T | 3W F} arewrfaw, wifdw, ararfas
AT HFERT § IFFI qgATMR @y ag frare
wrEwy § f gag Fa2t w1 owa e
STa ;YT 7 9w fave fad srg o

T g & arg & 7g fragw awar
Jgar g & waw samt § freravdc
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FW 77 &, Srafw raqdz wrirgeT §
fraras gr #r wafa Faw 58 a9 FT & )
zafau #5 zad vw wear oy & fAT 60
a9 Ft I @ | AT 60 I F IW
¥ 3w freraeie 3 four siw a9y 9A%
fau qua wifz & faaw a 7Y sod &
THY Sa1Er AW R QS fre wwar

FE FIT@ET H A1 wer o 58 4§ &7
fram & &fes & =@Ei § 9z
frae #&f 21 qromE § #y @ & &
a9 STEHT T #9 60 IV ot g g 4,
AT 37 g EF A w=@rang g

U g qY ag Wl g S s
4gse wo ¥ afus wmifes gaq feur
ST & grgde HFT H ag 7 fFar 9

qfsqs HFCTH 4 gATC T ¥ FHE
faar st & 1 WIRAT ¥F27 & T gATT 92
FA-X@H T FATNAT e faamizy &
F wifasl, Tl q41 §e -
Fifet wt zaar wfas Jaw fasar &
UG AW H nAwINAT AT V@ &1 fv T
I A[T F AT w0 A 3 L 0 ogw
fera ew &t & a1¥ vz < gL
®qu Atfea o fraife w7 fao g &t
ST &IC I F UFATAHT 3 AT T
#t Srefrzfadt agm § v uaw 1 oy
oS ag-as fagr A s # gadr ol
TTEATE AT FANWC & wfgg w8 §
q1EAT v qfeqw gz Hozawr wlaw
fewim & fo afeeta dazc ¥ srs® o #rs
YT S fama | Az Ewe & 4% aga
fag st &1 B g7 W & fag war @
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ey HorT & e o AT TE F
I Faqen ®i MH e fa=oar Mgar
g, WA ZS¥ H SEE aguan

“The question of reducing the
currnet administrative ceiling had
been engaging the attention of
Government for some time now,
This has been considered necessary
as a socio economic measure Wwith
particular reference to the Direct-
ive Principles of State Policy in
our Constitution which lay down
that the ownership and control of
the material resources of the
community are so distributed as
best to subserve the common good
and that the operation of the
economic system does not result
in the concentration of wealth and
means of production to the comm-
on detriment. Very high incomes
are not in accordance with the
spirit of those principles. There is
also at present a great disparity
between the réemunerations drawn
by managing/Whole-time directors
in the private sector and those
drawn by their counter-parts in
the public sector, A reasonable
limitation on the leve] of remuner-
ation of directors is expected also to
have a salutary effect in due course
on the salaries paid to executives
other than directors or managers
employed by companies which are
beyond the regulatory provisions
of the Companies Act”.

HIT 8 ATT F7 AT T4 a9 21 7T &, 9T

FORIT § FA G FI5 06T B6 FEH qE
gzaT &, Freg St mwasd w1 9@
# Al ar IEY Wy THET ) A F
gfqare @ st ergifeesy fufafasy oig
Rz uifad; & san W saq faq g
fraffes farar war €1 98 amgeq ¥
gt w77 & fau g/ wawv g arfgn
¥ wegd wydqar wer fa 43w zm
qHeq FI TFTC A oA |

The question was proposed,
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SHRI BABUBHAI M. CHINAI
( Maharashtra ) Mr. vice-Cha-
itman, 1 have read the Resolution. anc
also heard the speech of the honour-
able mover ofthe Resolution, Shr;
Khaitan. So far as the ideal part of it i,
concerned, nobody can oppose it. So
far as the practicability of resolutjor
is concerned, I am afraid he has no.
applied his mind to it. He has divided
his resolution in four parts, namely.
one is about working hours; the sec-
ond part isin connection with th:
operation of three shifts; the third
part isin connection with retirement
age at 60 and the fourth and final part
deals with ceiling on remuneration.

Talking about the first point,
namely, reduction of working hours,
L am totally opposed to it as. I feel
that this suggestion is absolutely anti-
social. Therefore it should be opposed
tooth and nail, 1 will show you how
I 'have come to this conclusion.

It has been suggested that as a
measure of providing greater employ-
ment and bringing uniformity in the
workings of the industrial undertak-
Ings, Government should take immed-
1ate  steps to enact legislation for
reducing working hours in factories,
plantations, mijnes and transport
undertakings of this country to 40
hours 2 week. Probably the imp-
lications of this proposition have not
been properly assessed. Provision of
empl_oyment does not mean merely
putting additional number of people
on the pay-rolls, It also means that
the people who are given employment
also contribute to national production,
otherw;'se it will create acute inflatic-
nary situation. For example, if as
Suggested the working hours are redu-
ced from 48 to 40 hours a week that is
by one-sixth, the total wage bill and
consequently the demand in the econ-
omy for'goods will go up by 16 per
¢ent. This will mean an all across rise
1 the prices to this extent and reduc-

tion in the standard of living.. ..

I RAJYA SABIIA |

|
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Y Ao o GHIA: 16TvAT TI3HS
agac zTaE fgmra &
SHRL BABUBHAI M./CHINAT:

That is what 1 am saying and
therefore | say ‘no’

St owreo Wo @A 16 yvAE FE
q2M |

st s uwo famrg « faad agar
wd feeia &

st ATKodro @A 3 UXET A 4 4T
g aF |

SHRI BABUBHAL M. CHINATI :
It will be 16 and I am prepared

to work out the economy. If
mathematics is the  criterion—1 stand

for that criterion—what I ~say on
that floor of the House 1is correct

If idealism is the criterion, you are
right.

SHRI T.V. ANANDAN (Tamil
Nadu): But the production that
was given in 48 hours in guaran-
teed to be given in 40 hours.

SHR1I BABUBHAI M. CHINAIL:
Who gives the guarantee ?  Even
in 48 hours what is the production
and how many man-hours are lost ?
Is anybody perpared to  have
productivity linked with wages ?
In this country we are not follow-
ing that principle. We are coming
with suggestions which are for
reducing the Thours which means
less preduction.

Sir coming to the main point,

this will mean an all-across incre-
ase in prices to this  extent and
reduction in the standard of living

of those already in employment. In
other words, this will mean that
the additional people who are put
in employment  numbering about
say, ten lakhs will have to be
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subsidized by everybody else. |
think this is an inequitous and
unfavourable  situation, particularly
to those in the fixed-income groups
and would lead to great social

unrest.  The Prime Minister herself
the other day laid emphasis on the
creaticn of surpluses in industry by
maintaining wages at reasonable levels.
Mr. Khaitan, if you just listen to me
and not to Mr, Krishan Kant, you
will feel enlightened a little more. 1
repeat for your benefit that the Prime
Minister herself the other day laid
emphasis on the creation of surpluses
in industry by maintaining wages at
reasonable levels. I am putting to this
House that such a Resolution, such a
legislation would be antisocial and
should not, therefore, be adopted.

Sir, the second point is about the
three-shift operation. 1t has also been
suggested in the Resolution that all
faciories, plantations, mines and tran-
sport undertakings of the country
snould work on all the seven
days every week and operate
three shifts. This is a sound advice.
But tor the consideration of the House
1 would like to state that many of
the industries at present are prevented
from working three shifts because of
the snioruages of a number of inputs like
sweel, woliou, Oilseeds, etc. Besides this,
industry nas been the main victim of la-
bour uwisciptine which prevents it from
uatising iy capacity to full, 1 would,
therefore, urge this House o give
caterui thought to the ways in which
ine indisirics,  plantations, mines,
transp.rt undertakings, etc. should
be enabled to work on a three-shift
basi>. I um fully convinced that 1f we
can succ ed in this, we shall be able
10 provi.e employment to a number
of people. ‘ihe extent of unutilised
capacity in most of the capital goods
industr - s mo-e than 50%. If the indus-
tries arc oble to function on full capa-
city basis, we may be able to provide
emplcyment to more than (wenty
lakhs of peop’e without any additional
investment.

[ 28 MAY 1971 ]
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Sir, the third point is about the
retirement at the age of 60. It is a
good suggestion the industries and
large establishments already provide
for retirement at the age of 60.
However, in imposing such limitations
we have necessarily to consider the
avauability of necessary skills which
are essentjal in keeping :ne industries
going. In tie present context, 1 say
that there is an extreme shoitage of
entreprencurial skill and technical skill
of the sophisticated kind. Therefore,
in respect of these persons there
should not be any rigid limitations
regarding the retirement age. Other
wise development may be restrained for
lack of the required talent. The sugg-
estion is good, but is requires a very
careful consideration to implement it.

[MRr. DepuTY CHAIRMAN in the Chair]

Finally, Sir, regarding ceilings, 1
am unable to understand the logic
of the propo:al on imposing a ceiling
of Rs. 4,000 per month on emolume-
nts paid to directors and employees of
tactories, plantations, mines  and
transport undertakings of the country
whether in the public sector or private
sector.

SHRI K.P. SUBRAMANIA MENON
(Kerala): I cannot understand how. .

SHRI BABUBHAI M. CHINAI :
You cannot understand anything that
I say. Therefore, do not bother. 1 am
not saying for your benefit, but I am
saying all this for the benefit of the
whole house.

SHRI K.P. SUBRAMANIA ME-
NON: Very good.

SHRI BABUBHAT M. CHINAL: Sir.
I was pointing out that on the one hand
you have been complaining about the
brain drain to other countries and our
young entrepreneurs who are coming
here after training do not get incentives
in which case there is much reason
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why this brain drain would be continu-
ously going on. There is another point
also, Sir, in fact, there already exists
a de facto ceiling becausc of the steep
Income-tax and wealth tax rates. Most

often comparisons are made in terms of |

pre-tax incomes which gives a comple-
tely false picture of the situation. In
our country, the tax rate, as the hon.
Members know, is the highest in the
worid and I hope the Finance Mini-
ster today will bring it to reasonable
levels. I would like to mention here

that the highest paid executive in the
private sector earns about Rs. 1,60,000 |

a year and gives a tax of Rs. 90,000;
I say it is 90,000 and I shall leave it
at that.

SHRI KRISHAN KANT(Haryana):
Including perquisites ?

SHRI BABUBHAI M. CHINAI :
Of course, that has been curtailed by
the Company Law. And much more will
be controlled in due course during this
session when the Bill is coming. 1 leave
it to the imagination of the hon.
Members to see the effect of this tax-
ation on the incentive to the enter-
preneurs to invest, bear risk and
undertake all the responsibilities of
running enterprise.

Sir, under these circumstances, this
requires a microscopic examination
before the House adopts it. It should
know what the implications are on the
overall industrial production, on the
overall etffect on the workers and the
overall effect on additional employ-
ment, which is the main purpose of
this Resolution. If after considering all
these problems in all the four corners
of this Resolution we are satisfied, then
there is no reason why we should not
adopt it. My only objection is that in
doing so, you must not do something
which will jeopardize the production.
which would not have additional
employment and which will come in
the way of more production.

With these words, even though the
Resolution appears to be innocent,

[ RAJYA SABHA |

‘hours.
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I feel that it should not be adopted.

Therefore, 1 am opposed to it.

MR. DEPUTY CHAIRMAN: Dr.
Talwar.

DR. ( MRS.) MANGLADEVI
TALWAR ( Rajasthan ) Mr.
Deputy Chairman, Sir, the Resolution
brougnt - by Shri Khaitan requires
careful consideration and 1t certainly
provokes thought and focuses atten-
tion to the very important subject of
unemployment, under-employment and
other factors that go with it.

Sir, there are no two opinions that
unemployment is very great i our
country. There are no statistics that
can be relied upon. Or no attempt
has been made in that direction. 'Lhey
are all guesses. According to Govern-
ment, the unemployment figure 1s
only in lakhs. But there are other
sources who feel--who also cannot
give definite figures—that it runs in
crores.  In rural areas, unemployment
is more than in urban areas. And
under-employment- also 15 very great
there, as the agricultural activities are
seasonal and for-the rest of the year
they have no work to full back
upon.

Sir, I agree with the first item of
the Resolution of Shri Khaitan where
he says that the working hours in all
factories, etc., should be reduced to 40
This will,-no doubt, increase
the efliciency of workers as our Presi-
dent also has expressed.

Sir, in the U.S.A., where they are
very-fond of carrying out surveys they
have found that the output of a person
who is working for more hours in a
factory or who is a labourer is notas
much asthat of a person who works
for Iesser hours and has an opportunity
for recreation, etc, Therefore, to re-
duce the working hours from 48 hours
to 40 a week isa welcome suggestion.
At the same time, Sir, we have to con-
sider the other aspects as pointed out
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by Shri Chinal. We have to _consider
how it will affcet the working of the
lactories in our country where’ the
opportunities are not as great as the
demand is, and from that point of
view too the additional employment of
about ten lakh people will certainly
make a little dent in solving the un-
cmployment problem. Therefore it
needs very careful consideration and it
could be adopted only after giving care-
ful consideration to it.

Then 1 come to clause (2) of the
Resolution, namely, *+to ensure that all
fuctories, plantations, mines and trans-
port undertakings of the country work
on all the seven days cvery week and
operate three shifys as far as  practi-
cable.”” Now the regular people, who
are employed in the factories, they
work on five days only, and on the
remaining two days, that 1s, on Satur-
days and Sundays, the additional peo-
pic should be employed and the fac-
tories, etc. should operate three shifis.
Sir, itis true that this is a very good
suggestion. But it is pointed outl and
it 15 known to us all that there js the
existing under-utilisation of the capa-
city in our factories. therefore, to
force cvery lactory, etc. to have three-
shifts is a difficult problem unless we
are satisfied that the capacity of all
factories, plantatjons, mines and trans-
port undertakings could be fully utilised
and the capacity warrants the working
of three shifts for the benefit of all,
for the benefit of the undertakings and
for the benefit of the society. But
again I would say that, wherever 1t is
practicable, wherever it could be done
and wherever the capacity could be
worked to the full, in such a case the
suggestion is good and it should be
adopted. ‘

P

« »-Now I come to . clause (3) of the
Resolution, “to provide that all persons
engaged in working in or managing
factories, pluntations, mines and trans-
port undertakings of the country retire
at the age of 60 ycars.” [ think this
is a very good suggestion, and except

[ 28 MAY 1971 |
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in the case of those whose technical
skill cannot be had from others re-
placing them. I think the general rule
should be that they should be retired
at the age of 60 years to make room
for the younger people and to give
opportunities for employment for those
who are not fully employed or who can
well take their places, The brain drain
puinted out by Shri Chinai does not
really apply here because, at the age
of 60 years, they are not the people
who would be wanting to go abroad;
they are not the people who will leave
India  for further employment, and
therefore there is no question of any
brain drain in the case of those retired
at 60 years of age. Therefore, ] think
what is contained in clause (3) of the
Resolution is a good suggestion, is a
good proposal, and should be ado-
pted.

v

Regurding the fourth item to im-
pose a ceiling of Rs. 4,000 per month
on emoluments of directors and em-
ployees of factories, plantations, etc.,
this is also a very good suggestion, a
very good proposal, because there is
no doubt that the private sector pays
more to their top employees and the
public sector does not pay as much or
even anywhere near it. The private
sector not only gives more salaries but
also bonus, fully furnished houses and
conveyance ever so much more than
the public sector with the result that
the best talent is not coming forth to
man our unjts in the public sector,
Therefore, to attract the best brains,
to attract people of experience and to
attract those who can make a good
contribution in improving the public
sector units, I think the ceiling of Rs,
4,000—a unified rate—whether it is the
private sector or the public sector, is a
very welcome suggestion. There is no
doubt that our public sector pays much
less than Rs. 2,000. They pay, I think,

| the salary of a Secretary or a top

administrator to those who become

' managers of these public sector units.

I think that also should be revised and
their salaries should be increased to
Rs. 4,000. For the private sector also
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[Dr. (Mrs.) Mangla Devi Talwar]

there should be some restriction on
their emoluments so that unification in
their salaries, in there emoluments and
their standard of life is achieved and
the best brains can be drawn, can be
attracted to man the public sector
units. With these words, Sir, I support
the Resolution.

=t ST AT WA (TSR ) 90-
quTTfy WEIeT, 4% G TR aq X
TF qIE AT HT T [ATE, W IHIL
# Afy F gaq § zgw Ay fraar §
a7 FIHTT AT AT T WE Wi =
QFT FT FE GFT &, 4% W AG FE
qFar § 1A v Efx owm g R
afgdr T & aderd &1 faar Ay fea
F wiim A g A ®oarag OFu
T3 ¥, S Argal &0 9N FW F qEd
Tq GXE ¥ NEATd AG YT F{AH Fi A
¥ 1Ay AT {1 AT g i A qE
welgw, @9 W SEd F qgq ar ag
gg ora fr 3@ seArE ¥ & AR 4R

gr ary Adl &) =W faQumwg § wad |

SEATAF HEIEd & "ar 95 Avar g 1 99
T I & g & Y, P TwS g
SAW TATH W AT FAWT WG FAL HT
A faar § @ Sy« ™ I §F TFTT
FT I FAT § | T f6T AT HrAY T AW
3 TW I F1 W@ AT g\

SHRI KRISHAN KANT : After
practical experience .

oft Sty SaTR WA R AT AW
& fau & 3 w7 §, &fwy 9 9aFr T
FIA AT qrq v ar IR TH 1 F1 AN
frat 1 @ s dar fF @R A EEd A
F FE a7 7@ T Fe T AT YTy
FT F1T §, gafaw sruq &1 qufqeia agary
Sy & FIT I TT AIE FT NEAH
|3 & @Ay @ fzar g
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guwrArafa siv,” IiA gfvar & gt &
IIIEIT AT WIHY XF | wAQF, T4,
FIGTR, HE F I GAR HIHT @
U T FE X ST FEY & ) Araw 4
fore 1S q<r arast w8 & | ag A F
T 8, AFHT IS 7 AN AT TAA GAR
AR sxtagfiea ver W @A mEr )

TR gRIT I ¥ IET Fy Wl OF
HHEAT §, AT G FEr AU AL &7
T, 1w e JAra g, qH A A
QrIZqFAT T 1 40 92 F AT qrgd T
F AT FH g W Ay W FFArgsT
hals § agt g1 HHar E, ATHH A7 F AW
# dq el § 77 g a7 &% a0
& aFar g, ag waee WY F |

Bt WITo Go @A : IyH foar 2
SIgt aF dva g |

N ST TRIT WYY AT TG w9
g H Free AE &, Fad 91w 3 F fag
g A g

TR 60 A qF & A1Y F forg gara
fear & 1ot Fg TERT AETT ;AR
wA=ITAT ®1 55 29 3 w17 97 Farfaqe
FT W&, ST J #1930 Aq #T
& Tar g, 55 a9 & W& & IAH; A« AT
frga w7 < & 1 w1 & =wiw Gere
B T T FW & 60 I TH @A & av
T AT T LT SIAT | 57 ST § oA
TEN 93AT1 FW AT 58 9V fEET
LT §, AT & A9 AT QT | 390 57 E
FTR & AR T TSHIIT srar et frer
<t faet =wfee, 9w Avsadt B oo
T T F (3T AT g1 qray i
7 FoiteqorT a0 &, saAT w6y 07
q F9 w3z adi At
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oY T FIR ;T ATLATE FT GAT
GEAN

sft st SR Wige A SEATTE
F GAT§ AT Hel AR FTGATET § |

st oo FaATT | WM qA AT AT
g

Y AL AW WAL HF FACAT
fp Hif frde & = § 2 geaE @

=NFTT 7E faar o mwar) a¥ AT
AN FT USATE Igasy FHA 7 T
g afFT zAEs eygewmi 4 AW
zq faqdim fear o o oT @FY &) oW
FAR FIFTE a8 -a5 AT 9T d3 & 1 T
QT 41 2=y qum aaw Faitat
FY 5549 4 Y ¥ Fay fqge w7 I
&\ za®t wed Az & 1 Har fag = gt & ang
qvaTd) 9 4T q2H K WO IAWAHAT
¥ 9T dE wrar g, |1 GiF 99 & faa
AT T TATH T0F S wFAT I FNE T AT
Fr 25 FfHee 7AT fayr, UEWEIT FAT
fagqr, fEer Far ¥ e @ faar, T @<
19 g1 Wi & 38 A A qar
frg gt std 3aEy wara wrg aT ARG
g ami a faw | wafae 2+ SEtaEt
JIATA FET A5G0 & | T &A@ § 8 AT
gt fF st far fAgw gr 91T I
grzae #F=7 ¥ feneargdz  fgor qv ag
1T TAA § AT, {C A KT UEAT GeAT
@, AfFET g UEFT q1 T gEqE A%
N OSAT 1 ATT T oA Afq F
friwa & fag <& wdrere FX G qA AT
g f aga wgag i

Stgl q4f 4 AT RIQ 1 419 FY &, H
gaAd g fr a8 STex F=g a9 #g, H
Ay 5 A S0 qTEET YT F AEL 8§
BT, 3 AT AT AGAF qAeAe an
Fr & ardr § o e Rt &
73 Al g & ara oy F aerg e
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g, a1 ST wAwfaEw srae g 8 39
w g faasr 3797 qeaen o 8, oy
HAT 1A & AT AT FY4 g ITH(
AA QA & %< e GAT ¥ aArg
T T G frge @ ¥ ane S
A 5 wiar & wER aqaam g
At TG & wlamaw Far 4 gwe
T v E 1 gw Ay g Py oeaw
W afawad 34§ 1-20 a1 1-10
W AT AfEe, Tw okw F omeax
FHH T OF FIEAT A1 gqar fasnn, whan
& st 2 a1 fiyso, AME TR THAT
H & & AT TE HIT | GG AT ey
o W At E, s femrar AEw & 50
T, T A HAT F37% FOH FATAT AL
73 AR T WL 0 ITET MR T L,
fray &t gt adwarg g a8 4 gare agT
S AT qFH T 9T et g g
€t & S e qaF 7 arg sanar,
FIAT 2, IAT At 4T AEAT 8, 9AY
HTAAY HEEm F AT AT qraAHd Agr
FEAT | ITRT T 47AT 7 A1 TF AT WY
ax w7 fa 37 {0 & AT FH Y FH AT
e Afax & wiww gaar, 1z 20 ar
1T 10 &7 F1E W7 OF W0 39 3T F 7=
e 3 fagifea #3q @ gw I9FT Gwaw
w47 | wfFa amF uF wfaraw arg F:I
A1 # zaw 0y Agf aearn, @it S
A ST ALy FE) FAEATE & AT ITH FIL
AW & eIV ST OF AT & v 50 %
frerem &, @ 10 g ®, faaam @
zw  mifa® gowEar w1 4w FE
1 3fte & T AAHT oA 1AL GH ATAT,
afga g W1 9Eva & ag fasga wges
2\ A BT qE WA H A 4 FACE,
Haa A& faar & | AT FO AW FI, I
A B AN GEAN F fAg FG EFQ
FAATFAT F1 ST AW HET G, 97 4T
A g F forg Gar faur g0 1 AR
g gt fr g A% % q@ WX A
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[ ST JEIE WY ]

HfF are SAw T Fwg  zafar agt
E B wEr  SAFT IR JAAT AE 2
g =MAGF AAAT F1 AT § AT AQTAF
wEET B A A AT ¥ IFA 29 AT
Fr A dva qg P

Ieawmis  wgen, # a7 g Fgdr
f& 7z wara famga & A9 QU 2 oar
faorgm & fadfy 2135 ard =q9 o=
i § e fag & ¥ 97 95419 § 3957
T W EFTT AT & AT Fr FWML AW
F g wifaw swgear §, IaF wE F1g
wET AET wgEAT £ | THE FAT H FF
meafaat G37 g | HYHT A qrAd W A
wfearsat dar Z M7 B ggeq F1 A9
F ArA AgRa 7 4g AEqTE 9egA fhar g
fep gmar Aroor & ST & AT AL, 3TN
qfd g1 areft 78§

gy & 2 F( A AFT FIAT ATRT
g, afew T # g 3w faqry @y
yeqra® wglad gfiar & IMiE F% 43-
73 wiafadi & auaz wfys fe & @
T afF At gwil ¥ A Wma
gfrar % o< 3|0 A AAT qF F agq
F4 g1 gfaar % i ot A gfez aoaq
QW H IR 979 AT FAH &1 IeqraA off
At I @ ggg w9 g WA ag I
FT 9gd qer oar &ad & fad aga wfos
IAIRT 1 qFAr g AT IgF SAIRT AgAT
F A AETTAT | AT gH 4y AE
Mg & fF WgAq & T w1 [IGW
g # gz gumar Z froew wwa g
agFa AT A wrg qwn fuedt § ody
F1E qra qE 1 gl war wyey
# fraed aewr frgg gwary § SAFT WAL
FIE A=GT F1T 59 AV IAR AT A HIAY
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Afa fAatfer «F AR IR g 4 arga
A | AT TH SET w0 AT IR
wqeTT PRAT a1 THY W 4T gETT Av
FE WAL G ATAT FET &

A1 RGH S AT AgT S AT A
T E, IR & wadaakan g afEd ga
®OH A quH awdd qE Far

*SHRL S, KUMARAN (Kerala) :
Hon'ble Deputy Chairman, 1 generally
welcome the resoluiion moved here
by my friend Shri Khaitun. The pur-
pose of that resolution is quite wel-
come. The purpose of that resolution
1s to discuss how to create more em-
ployment opportunities. That is the
essence of the resolution. I under-
stand that is the most important
probiem facing the country today. For
the solution of the unemployment
problem he has made three or (lour
suggestions also. First suggestion is
that the working hours be reduced
to 40 hrs. per week . There was very
strong opposition to that suggestion
from the other side, Everybody prea-
ches socialism; everybody is very happy
to talk about socialisin but differences
of opinion arise when we come to the
practical side. The 40 hours week has
been accepted and implemented in the
socialist countries and there is nothing
dangerous about it, 1 therefore, wel-
comeit. But along with that while
implementing this forty-hour week,
people working in areas which are
industrially backward, where especially
employees are working on the piece
rate system should not be put to any
loss. There should be adequate
precaution against loss of carnings.
Their interests also should be taken in-
to account.

Another thing which he has sugges-
ted is that a ceiling should be lixed at
Rs. 4000 on the emoluments of direc-
tors and managers of factories, plan-

“*QOriginal speech in Malayalam.



221 Re steps taken by Govt,

tations etc. 1 do not know how my
friend, Mr. Khaitan, has reached that
limit of Rs. 4,0600. i would like to ask
him why it cannot be fixed at Rs.1500.
He should know that there are lami-
lies in India which do not earn even
Rs. 40/- per month. Similarly the shift
system also is a very good thing. By
implementing this shift system the
employment opportunities can be in-
creased.

The purpose of this resolution is
to create more cmployment opportuii-
ties and Lo solve the cmpioyment
probiem. If that is lus intention,
those suggesuons which he has maae
only touch the fiinge ol the probient.
‘Lhere are many miore things o be
done. ‘lhen only uns big, this most
important problem jacing the country
can be solved. Especially, we have to
take into account tne special circum-
starices prevailing i cach area.  Per-
haps his suggestions mauy inprove the
situation in certain areas, but in States
like Kerala which are industijally back-
waid I do not think his will bring

about much change. Therefore, il we |
want to find a solution to this problem !
| of raw materials, and people wish to

there are so many big and smail things
that we have to c¢o. |
arc discussing
most

this problem at the

cpportune moiment,

ment has aroused jot of
in the minds of the people. The peopie

Government is going 1o do.
Government which has come 10 office
are watched by the people as to what
actions they wiil take to solve the un-
employment problem.

[ 28 MAY 1971 ]

think that we | ;
. technologically either. But the questicn
Actualiy !
speaking, this newly formed Govern- |
expectations |
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capable of work should get employment.
lney shouid be provided opportu-
whies for that., Socialism means they
stiould have an assurance that they
will be provided with employment. Lt
is not that the already existing uppor-
tunitics should be dijsuibuted. Socralim
does not mean the distribution of
poverty. Ferhaps  some people may
penetit, but that 1s not sociausm. 1

| progress and inQustrialisation ar¢ 1o

pe spread among the people on an
equitable basis, tnen we will have to
tuplement seeialismn its real sense.
I ue capitalist system and the socialism
system are two dafterent things. it we
inpleme st things in the capitalist way
and ieil the peopie that it1s  socialism,
thatis not socialism. The capitalist
method of production has to be chan-
gea. Socialism will have to be imple-
mented in its proper way. That means
thiat the inaustries should not be run
for mere profit.  Sccialism stands or
creating employment opportunities aud
for the socio-cconomic upliftment and
welfare of the country. That is what
I understand by socialism what is the
problem facing the countiy? Now there
is enough manpower, there are plenty

buy things and we are not backward
facing us is whether there is a coordi-

nated cffort and whether our  Govern-
ment has a programme and policy for

_ C i doing things.
are looking forward as to what this |

This |

[

Now they have |

initiated some action for rural employ- |

ment, programme costing about Rs, 50 |
That is a very good thing, but

Crores.
I do not think that will itscIf solve the

problem. Perhaps that will only touch |
if .
' from Kerala. Kcrala is a place with

the fringe of the problem. In fact
we want to solve this problem, in my

opinion we have to make some radical |
i ment.
\ whether they are prepared to take any

socio economic changes. For that the
Government should come forward,
That is what the people of the country
expect.  All adult

4 p. M.

We have manpower here. During
the last 25 years the Government of
India could not do anything substan-
tial about this problem. Taking into

i account the special circumstances pre-

vailing in each area, they could not evo-
lve a solution or a policy. I am coming

enormous potentialitics for develop-
T want to ask this Government

bold initiative to solve the probleMms

people who are | facing the State of Kerala?.
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[ Shri S. Kumaran ]

_ Again, 1 want to place for the con-

sideration of the House and Goves .-
ment some  proposais which  would
give employment to lakhs of people.
I'ne Goverament of Kerala chalked
out certain programmes for the solution
of the problems fucing that State. This
cannot be done by the State Govern-
ment alone.

AIn this matter they require the
assistance ol the Cenuul Government
and they have alreaay 1equestea for
central ussistance. And for want of
suflicient  central assistance many of
of the programmes have not been
implemented. For exampte, | can men-

ton some instances, Take the case of

colr industry. It is an industty in which
five lakhs of people are working. That
industry is now facing a crisis. About
liye lakhs of beople are now rotting
without full employment, aud the coir
industry which is earning a tot ol for-
eign exchange for the country is facing
an acute crisis.  For the sofution of
this problem and for mitigating the
grievances of the people in this indus-
sry, the government of Kerala submijt -
ted & proposal for the consideration
of the central Government, This
programme was examined by a Study
leam of the Planning Commission and
they hav‘e made some suggestions as a
result of their study, In this connec-
ton, our Foreign Trade Minjster made
a declaration jn December last in the
Lok Sabha that the Central Govern-
ment will give Rs. 47 lakhs to the
State Government for the development
of the coir industry, But, for the
feorganisation and revitalisation of the
coir industry, nothing has been done

tllgfel?fter. And this isan industry
WIICh is competing in the foreign
markets, poiing

This  Study Group recom-
mended that 50 per cent concession

should de given in the export duty on
FOIr yarn, The Central Government
hasg not

. dccepted any scheme for
feorganisation so for or implemented

;‘“y one which can improve the indus-
ry.

[ RAJYA SABHA ]
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Lf that could be done, tive lakhs of
people could have been provided with
cmployment. 1f that was the attitude
shown by the Central Government, |
do not know how we can soive this
problem. The foreign trade in coir
export should be taken over.

Similar is the case of the cashew-
nutindustiy wihich has attracted much
attention recently. ‘lhat s also an
industry which provides a lot of
employment opportunities to people.
‘Lhis industry 1s also earning a good
amount of foreign exchange. A prog-
ramme was chalked out by the State
Government which was submitted to
the Central Government for aconsi-
deration.  The State Government
suggested that there should be some
contro]l over the import and distri-
buticn of raw cashewnuts. But that
has not been successfully implemented.
And as a result of that, the cashew-nut
industry is also facing a lot of diffi-
culties. The STC and Cashew Cor-
poration are favouring the big
businessmen and traders and as such

the raw nut distribution is highly
defective. Similarly, the prccessed
cashew-nut is a foreign exchange

earner. As there is no pruper control
on the price of foreign market etc. of
cashew-nuts the industrialists aie doing
things according to their whims and
fancies and as a result of that that
industry also is facing an acute
crisis.

Now the fundamental reason for all
this is the policy of neglect or attitude
of indifierence adopted by the Central
Government to the State of Kerala.
Another important ipdustry in the
State is the handloom industiy. The
5 lakhs of people connected with this
industry are facing starvation because
they have to pay exorbitant prices for
the cotton yarn. After purchasing
cotton yarn at exorbitant rates, they
are not able to make any profit. If
there is a guarantee that they would be
supplied with cotton yarn at controlled
prices, then much of their problem
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can be golved. The state Government
has suggested that cotton shouid be

supplied to each mill who are pre-
pared to supply yarn at controlled
rates. The enure nandloom indusiry

should be brought under the coopera-
tives for which centre’s helpis
necessary.  Some attempt for moder-
nisation of handloom industry is callcd
for. But is the Government rcady
for that? Central Government has
not taken any effective steps in this
matter.

Sir, when one mentions, perhaps it
will he said that there should be con-
crete suggestions and not generali-
sations. Some efforts are now ‘being
made to start some major and miner
industries there. In  bSouthh  india,
Kerala is the only State where there
is no ste.l plant. iNow it has been Touna
that there are iron ore deposits in
arcas around Calicut, according to
the Geological Survey of India. About
33U miuion tonnes of iron ore deposits
with hign iron content are there in
areas around Calicut.  Other raw
malterials are also there.  Limestone
deposits are there. Thus, there are
enormous potentialities for develop-
ment ot industries and for the setting
up of a steel plant, also. | understand
there is a proposal to start a mini
plant in place of a big steel plant. This
is not enough. L this is the attitude
of the Central Government to an indus-
trially backward state like Kerala,
naturally its problems cannot be solved
Similarly, there is plenty of monazite
in Chavara. Detailed study was made
and a project report was prepared for
the development of an industry based
on this rare natural resource and it
was submitied to the Central Govern-
ment, Thousands of workers could
have got jobs. Various products could
have been produced. But that also
has been put in the waste paper
basket,

Similarly, a scheme was prepared
for a petro-chemi al complex in Cochin,
The Cochin  refinery is producing
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enough naptha for such a complex.
The Kerala Government had prepared
the project report and submitted it to
the Central Govt. But they refuse

to move. Now I understand that itis
proposed to be shifted somewhere
else.

Asfar as the ship-building yard
is concerned, we met the concerned
Minister last year and were assured
that the work weuld be expedited. But
now I understand that only by the
end of the Fourth Five Year Plan, the
proper work will be started. lhatis
tihe position.

- As far as fishing - industry is con-
cerned, Kerala has a coastiine of 300
miles. If we can exploit this large
coastline and if we have fishing traw-
lers for deep-sea fishing etc. we can
provide employment to two lakh
people, and that will be a very great
contribution to the economic develop-
ment of the country. The trawlers can
be built in Kerala. Canning and
freezing can also give jobs to thou-
sands.

For the setting up about 36 big
and small industries, the project report
and  other things were sentto the
Central Government for grant of licen-
ces, These industries can provide
jobs for 50 thousand people. But they
are stili pending for the last few years.
No action has been taken by the
Central Government. No licence has
been issued.

And some proposals are now under
consideration of the Central Govern-
ment for the development of Titanium
Ltd. and T.C.C. .etc. The Titanium
products Ltd. had entered into an
agreement  with FACT, a Centrgl
Government undertaking, fora big
expansion programme, But the prog-
ramme could not be implemented
because of the Central Govérnment’s
failure to sanction the agreement.
Hence unnecessary loss is the result for
the factory.



227 Re steps taken by Govt.

[ Shri S. Kumaran ]

The T.C.C. is the only public sector
mdustry producing chemicals. Its ex-
pansion is held up because ol dejay
for import of some foreign machinery
which requires little foreign exchange.
I request that immediate action should
be taken on these proposals.

I may here refer to the importance
of exploiting the available natural
resources. 1The offshore oil deposit
between Cochin and Laccadives is not
tapped though the Oil and Natural
Gas Commission had stated that there
is oil in the area. Further action sho.ld
be taken in this regard.

These are some concrete proposals
which I have placed before the Govern-
ment for solving the serious unen.ploy-
ment  problem in the state. By
utilising the intcrnal resources and
taking into account the situation pre-
vailing in Kerala if we chalk outa
programme for an all round develop-
ment, then much of the state’s prob-
lem can be solved. This is the
expectation which the people have of
the new Government and that is what
I also have to request to -he Govern-
ment.

THE VICE-CHAIRMAN (SHRI AKBAR ALl
Knan) in the Chair.

st wewr awtt (faere) o oarsw
JACE GI8S, FeT~ TIET X S gehoq v
& # vaar aifem & Awds wew g
et gard gigwd e v oz e
FT Ty ot e wars Qe ageara |
WA IR0 WWISATS FT wrgar an,
afga fow 70 & 3 wrq &, qofofy ad
THY FARy WA WIS a7 ¥ Wi g
stde & 1 F waaTyr fE EFFIH ¥ owy
I a‘rwré faard ¥ wgafg = g gty
AT F T8 qe@ & arg w40 99, APy
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SRS, S wEqE st & fao g
I Ty A AT Er IEA( TS A
TEAT TH waw § S wgf ar )

A difaaa & ¥ szd AT gHe
HETSEATE 0 § A Sy, gl SEE
UF GOATE § 40 92 FTH FAT @ W A9
g wradr T owr egeE fwed 2
ST HIFTT AN FTH F7A § 378 @ § @
foid & ferg &1 srrar smar @ &fFa gard
A Sy ®1 St seara g, A0F gATD
MR FHIET 8, 55 FIE O of SqTET
gardy ward) g6 T 1 AT & g ATy
¥ AFAAE IFIL 4T g 2, AT fwely
Sty & § faut s, feey s wreae
# & foran 17 59 awg & HS Sreredr FE
g 5+ fao FiE wear T & 139
qYE &1 UET fAFE wv gegin v geary
waq & T @, f5iad gro sy aeT
Fi AFG ST g HEAT § )

qA qer AEL O ST FAT AT &
TIFTT AT WA IS FI7) FAT T8 FA
oIy & ) Hay wEreq Y AE-r | F#r
o g 5 qrow ST av SiF g, Afwa
FIFIT & g 4 wfearzar g, o faasd
& 9 77 avg #8 T3 fagq aryq fv gz
TEATT T HET | HAT qEArT 1 {7 @)
STaT &, A I 4T AKA HF q@ F 7@l
g1 g1 AfFTgn ar 3w a9 & Wy
¥ o ug gHTU awen &1 Far § e a-
FITF AET FL AT I aqend fr zq9
ST R FFE FT GHEYT E, SHFT TS &
Bl OFar & | S gHA WYY I F HHIS-
ATE FT GG FT G | 9 T AACH-
arg agi ¥ a% ar fom qeg & warsiEtd
A FArTE @, AW wY FLE HEA

g1

TH Wy g At § ag of faeawe
FUH! ARAT § AW waww qrd w7
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Fi 39 60 A0 W E A F arfea g
gaTega § UF FEAT FZ A =TS
gi aqrzr’ A 60 T & TH & a1F
ST T AT | SHE WiEH g
ZHTY AT 9T GFA AN fRaq qFETAL gl
1 60 dTF IW F AT GAAT IAF
gr o, afFg w3 a1 58 9W & Al
AraHY FT TR G (LRAT TR A1

JugATER  (wAT qST @H) ¢ A
ar ga ¥ arq g 9w 65 et =Y fwerar
ar |

SHEICE A G TR e RS Cont
g ¥ aiferrive & T & fasar &
ez & H¥aT 60 A § 413 &1 Sra |
qgH AW ) WET HA 26 HIT 27 99
grefy oY, wfay e ar 9 52 @ T
siF: @A E 1 AT 55 ferTHz o
oY, IFFT 58 ATC! TF JTH Al ATy
qry FEdl I @ §, FIAT &1 TE, TR
& feeTdee o #Y 55-58 & @I g
GfEs 55 & 58 a® A F faT THET
Fifgy, FYF2C U AMRY, 98 AW L
aT: 55 & @AV E | ZafaT oY ag geaTT
T @r g 7 W g Y | TR A
qura & fau, sa-FaE 7 afvagw
3 forar, forqa asly & faggraa § s &
quEre FHATA G A= FHAG &,
gaw fad Ias( RACqn § 4gar wrfgy
a1 | g FCeieq U ATHT OF AT f2n
g 1ol Wi 9 T I qer gar @
gH a1 FF BT ao(d I FF sy arftd
1 A 60 I g AMfFF | fageAl A
gfers & Fam Fagq 1 G g F77
o7 f FHEFT AT FEA KT IH 60 AT
TifeT | T A0 A1 AT ATHTT FT EATH
¥ vt =rfe, gw geaTd F ST & A
Ffem #3 § FAT 5T GA &, SEHT
st faeifes ity s qarfas fxaq «i
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FHFTL g1, FT8 AA-HXAA § FIH #7A
Frr E1 A7 J9GT ¥ FTH FTA AL gL
qq. fAT 60 a8 aF SH A ATV AT
ST HEd & |

Ta¥ w9-17 TEN OF AT qg A
3 fx yrgaz gwew & Pl o wwadi
4T TAF T SATRT AGT (AAAT arfau
g% auaT wEd & (@ gaan Alae §ad
Fak T Sg a1 'y g Ay, o
Y A | TF aTE a 150 EIC-CEd|
I7F 0% WOTE § 4 g, ug W fasa-
e 8, Tawr o dre adEn wg wrE, 4
AT AT AGH AW gAAd ¥ | 9 &
suTaE £ A ANd §, a8 gAr ar gl
Arr =1fey, 3 A Fi AGAHA av agl
Feey anfe | zEfay g S HIT § TEET
F1 warfy wFTT TEL FHAC AT qFAT 4 ST
qF iegez §AQ i Ag oA, q9
¥ g gw FE fr OF g § AR GEll
grar e | ster B A H HET TR T
FE & | A A F &1 FTH FIA AT
sqAetid &, SAF GAH  AG ATAT TAT g
Gf a7 TRT SAE §, W MM A
g @z g AT ATHed FLAC

AET & |

ayeft gl Treggfa @1 FATAT fear =
iwaaf & WY gEeT wwga fEar g =
qeatg § 40 %2 FTH AT Fifgd | A
Gar sl A fawea o1 o fo
az qTq A1EE § | g9 q¥ e A1 A
&Y, Fdits o gn & AL AT q1 TTFIL
F #Y Fg 9Fd &, o G S
FreiEfaa qaT FfTEaud qq10 i f&wa
ag acrg § FrA gar TiiEk, freradie
Y o FAT g1 I A YT ¥ @
qFdY & \ g @edl & A9 | 1% T F
&Y At afew ot gEFT qAT §, IAD GG
TFC § IAHT ATEE FW(E |
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SHRI K. P .SUBRAMANI_A
MENON (Kerala) : Mr. Vice-Chair-

man, Sir Mr. Khaitan’s Resolution,
as 1t is drafted, is a mixed fare. 1t
contains some good things and somc
things ol doubtful value. But the
point is that all the good things in it
vannot solve the probiem of unempioy-
ment. Maybe 1 all these things are
acceptea, perhaps it may margimally
help in soiving the problem. Butit
cannot as a whole obliteratc the
problem of unemployment, because
the problem in itselt is so vast that it
requires very drastic changes in the
entue  socio-econmic set-up. Now,
Mr. Khaitan is a good friend of mine,
but the trouble 1s that he believes in
all that Mrs. Gandhi says aboul
socialism and believes that congiess
will bring socjalism and therefore, he
brings 1n a Resclution to bring about
socialism or fight unempioyment.  But
Mr. Khaitan will understand that
his own party, despite all its bragging
about fightingunemployment, is going
to oppose this Resolution and because
they will oppose it, | think we should
support it.

Sir, first of all, let us consider the |

extent of the problem. Now, tius
morning we had a discussion during
the (uestion Hour aboul the extent
of unemployment, about the unrelia-
bility of the figures, etc. Butthe fact
remains—and that has not been
contradicted by anybody with any
sense of understanding--that unemploy-
ment has become widespread, that it
affects every family in this country,
that it affects every region in this
countty and that it has taken
monstrous proportions and unless we
take certain steps to fight this, it
cannot lead to a peaceful life in this
country.

[ RAJYA SABHA ]

Sir, some figures are worth mention-
ing in this connection. For example.
recently the International Centre of
Population Studies in Bombay publi-
shed a study. They have pointed out
there that between the vears 1970 and |
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1980, the new entrants to the labour
torce in India would be of the orcer
of 65 miliion, that is, between 1970 and
1975, it will ve 5.6 millionua year and
between 1975 and 1980, it will be 6.5
million a year, thus making a total of
65 miilion for the next ten years.
Suppose we can keep the present
level of unempioyment as it is and we
are to provide jobs for these new
entrants, these 65 million people in
the labour force. Then it requiresa
huge amount of investment which, 1
am sure, under the persent clicums-
tances we will not be able to make.
What has been our experience all these
years? As you know, Sir, uccording
to Government's ownl reports, thc
Planning Conmission documents, cic.
at the beginning ol the First Plan we
nad abour 4 million uncmployed,
fully unempioycd people, at the end of
itrose to 7 million, at the c¢nd of tne
Second Plan it rose o Y miilions and
at theend of the Third Plan it rose
to 13 millions. In addicn o tais, we
have a huge number, in nullions, of
partially employed pecple, pecple who
get one day’s work in a week or one
or two hours” work in a day. Such
people are in millions in this country
‘Lherefore, Sir, the extent and intcnsity
of the problem are beyond imagination
inits absolyte numbers and 1ts relative
importance to the population asa
whole. Therefore, such maladies in
the system can only be fought by
various surgical operations, How did
the Government go about7 How did
the Government try to solve this

problem? [t is said that industriali-
sation will be the solution for the
problem of unemployment. True.

It can be under certain circumstances.
But not in a poor country like India
with ivast millions of people and with
imited resources. Industrialization in
the traditional way, asit happened in
the western Europe, cannot be a
solution for our problem.

What has happened is that during
the last ten or fifteen ycars we have
built up a large number of industries.

Al
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We have increascd  production in |

mines; we have increased the produc-
tion in plantations. But the employ-
ment potential as such has remained
more or less stationary. This is
because industrialization that takes
placc in Indiais on the traditional
capitalist lines which took placein
the western Europe in the 19tn
century. '

Now, as you know, Sir, in the 19th
century in the western countries, with
the coming of capitalism, millions of
peasantry were thrown out of their
1and, Milljons were absorbed in the
colonies 1 America, Canada and
Australignmun displaced vy the advanc-
ing capiwalism in agriculture  and
industry.  Miilions of people migrated
from turope, kngland, etc,, to these
new Jound lunds. Fthercfore, the
capitalist industries had  an  casy
break-through 1 those countiies,
They did not heve to face he problem
of upemployment thrown by the in

filtration ol capitalism and  (he
ilitration  of new techmiques.  But
for us no such avenues e open. It ‘

is true that some of our peo e went
to Malaya; some went to Ceylon; some
to  Fiyiand some to South Africa.
But today the people who are thrown
out of their {and through the operation
of the capitalist law of development
have become destitute. Today thcy
come to New Delhi, they come to
Bombay, they come to Calcutta—the
big industiial metropolises — and
create huge slums. Therefore, the sorc
of industrialisation that has been
taking place inthis country has not
been able to solve even the limited
prublem of urban unemployment. in
fact, even the wurban unemployment
has doteriorated to such an extent

today that millions of people inall |

[ RAJY

these cities arc living on pavements |

and footpaths and the crime rate
has been increasing. What we have
created by this sort of industria-
lisation is that
lumpen proletariat which has absolutely

i
i
1
i

'

we have created a | that they arc living.

|
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ly no respect for the society in which
we live because this society has done
such a great injustice to them, and
it is this lumpen proletariat which
becomes the breeding-ground of all
anti-social elements and criminals and
the crime rate is also growing, There-
fore, the sort of traditional indus-
trialisation which has been attempted
to be done in this country on the
model of western European countries
is bound to fail. It has failed and
it s creating problems which, today,
we find difficult to cope with.

Samc is the case with agriculture,
tiere again, the 1aea has been a sort of
preen revolution. But has this green
revolution achicved anything? Green
revolution has also affected millions
of people.  Millious of poor peasants,
agricultural Jabourers, eic., have been
tiirown out of their land. ‘Lhey have
become  destitute.  Here, again, the
attiwnde 15 the application  of new
techniques-—labour saving techniques
——without giving importance to tne
socio-cconomic probiems involved. 1n
developing our agricuituic.

As a resull, you will see, Sir, that
so many studies have come out in
recent times which show the cxtent
of rural poverty in Iudia. 1t has been
suggested by Mr. Rath in one of his
articles in the “Economic Weekly” of
India that between 1950-51 and 1967-
68 the people, who are living in
absolute poverty, that is, those living
on a leve] below Rs, 15/-a month or
50 Paise a day to meet their consump-
tion needs, have gone up from 409, of
the rural population to 709, of the
rural population. There has been an
absolute increase and there has been
a relative increase, and this poverty,
as you know, Sir, is unthinkable. Now
Sir, the people living on an income
below 50 paise a day, do they live at
all? T will say that they do not live at all;
they are just dying. You can just say
I say itis no
life at all. But, Sir, this is the situa-

no values in itself, which has absolute- ' tion today. and the situation, after the
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[Shri K.P. Subramania Menon]

emergence of the green revolution, has
in fact worsened, Let us takc for
cxample some of the consequences of
the green revolution. tirstly, as 1
have already pointed out, *it has led
to evictions, because the rich peasants
and the feudal elements are now taking
over the tenancy rights of the poor
farmers, and are reducing them to the
status of agricultural labourers.” 1
am reading this portion from an
article in the *Pecople’s Demccracy.™
[t has led to unemployment. Secondly,
the new techniques, because they are
labour-saving, have reduced the avenues
of employment. The new techniques,
because they are labour-saving, ha.c
led to more and morce uncmployment,

In this connection, Sir, 1 would
Like 1o point out the contradictions, in
the Government policy. Now the
Government says that they want to
merease the avenues of employment,
but at the same time they are tmpoit-
ing more and more tractols, They are
supplying more and more lrac.ors at
subsidised rates to the rich farmers.
Even harvesters and thieshers are
being subsidised and supplied to the
tarmers. The etfect of it1s that even
the level of employment which was
available previously 1n the rural areas
is being reduced. Smilarly, Sir, the
Government policy on the Jabour
question is always contradictory. Take
the question of automation, 1atjonalisa-
tion, etc. While all sorts of lip service
is done to the question of increasing
labour-intensive schemes, what has
happened is this. Take for example
the question of petroleum distribution
in this country. As you know, Sir,
this is @ question which | have raised
in this House so many times. Three
y €ars back the foreign petroleum
companies used to employ 13,000
clerical workers, administrative stafT,
in their headquarters and in their
regional offices. Among those 13,000
people there were graduates, there
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were matriculates, there werc steno-
graphers, etc., and quite a number of
peons, etc. But they were well paid
They were getting Rs. 300, Rs. 500,
Rs. 000. Then 1ihe foreign oil
companics started thinking, “No, this
is no good. Our profits are getting
reduced.”” Becausc these employees
are wei] organised and they can bargain
for higher bonus, higher wages,
ctc., they  resorted to rationa-
lisation. And today just 300 employees
are controlling the entire distribution
system of all the three loreign oil
companies. Whyis it? 1t is because
the Government allowed them to go
ahead with rationalisation and automa-
ton, Now the whole thing is controlled
in Bombay through computers.
Suppty, demand, etc., everything 1s
calculated and the information 1s sent
in a minute to the contractor in Delhi
or somewere c¢lse, and this way the
suppliers are making increasing profits.
Now, if you are seiious about solving
the problem of the educated
uucmpioyed, is this the way to go
about doing it? Now, supposing the
foreign oil companies were getting
somewhat 1cduced profits, why are
you worried about it? Let them pay
higher wages 7and let them employ
more Indians. After all, they have
passed on lsrge profits from out of
India. They have drained away from
this country a sum ten times or
twenty times or fifty times the capital
they have invested in this country.

Why should this country bear
their cxploitation again? This is the
point.

Similarly. in every other question
of labour administration, you will
find that this Government, while
talking of labour intensive scheme,
are only helping those schemes which
reduce the potential of employment
in different branches of industry and
agriculture. But, Sir, this is inevitable
because now everything—industry,
agriculture, commerce—is attuned to
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one single criterion, i.e. how much

|
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profitand the maximum profit. The .

employers, the factory owners, the
plantation owners, the commercial
enterprises—their only critericn in

having a factory or a firm or a business
is how much maximum profit they can
get out of it,

SHRI A. D. MANI (Madhya
Pradesh) : It is not a point that has
been raised here,

SHRI K. P. SUBRAMANIA
MENON If you see this problem

from this point of view, it is inevitable
that these people will be forced to
reduce the quantum of employment.
They will be forced to go in for
automation, computorisation, ratjona-
lisation and mechanisation in agricul-
ture. This is inevitable,

Now, Mr.
gives certain. ., .

Khaitan’s Resolution

SHRI KRISHAN KANT : He
has now come to the Resclution.

SHRI A. D. MANI : He is
making a very good point, Sir.

THE VICE-CHAIRMAN (SHRI
AKBAR AL KHAN): Mr. Mani,

I appreciate your advice. Please sit

down.
SHRI K. P. SUBRAMANIA
MENON: Mr. Khaitan’s Resolution

talks of 40 hours a week. But the
point is that only one per cent of
our population is engaged in industry,
i. e. less than 4 million people. So,
even if we reduce it from the present
48 hours a week to 40 hours a week,
how much can you save, how much
more employment can you give?

Socondly, Sir, on the question of
imposing of ceiling on Rs. 4,000 per
month on emoluments of Directors
etc., here again the operation of the
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law of the capitalist development in
this country has led to unthinkable,
increditable  disparities in income.
Even the National Labour Commiss-
ion has pointed out that the dispar-
1ies between a worker in a commerc.xal
enterprise and the top-most executive
is more than hundred many times,
This sort of disparity you will never
find anywhere 1n the world. In our
country not only it is defended but
in the name of efficiency, they are
asking for more for the executives.
Such people who want to defend
status-quo  and  conveniences and
luxuries for the few at the cost of the
misery and the destitution of the
million, I have never seen and these
people claim that they talk in the
name of morals, they talk in the name
of humanity and in the name of
saving the country. These are the
charlatans who speak that they want
to have a Gandhian spirit of nonvio-
lence, but they do not mind millions
of people eating for less than 50 paise
aday. For the man who gets Rs. 4,000
or Rs. 10(C0 a month they are
pleading ?

Now, Sir, in this country this is
the sort of hypocrisy that has been
going on for long. In this country
most of the people goabout crying
for cows and dying, but they do not
know how to die for themselves.
This is the trouble.

We can only sympathise with the
people because they themeelves do not
rcalise that they are teing duped by

these people.

Another important thing is about
employees working up to 60 years.
In a country where the average life is
about 40 years, why should we keep
people upto 60?7 The mah‘.utritiop,
inadequate facilities fcr living in
comfort, ¢tc. make them invalid long
before they reach €0. It is only
natural that in gratitude to the
services which have been put inby
them. our country should see to it
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[Shri K. P. Subramamia Menon]|

that most of the employees can rctite
atan age convenient for them befoic
they become invalid and that this
_country, this society, has to provice
for their past services by giving them
proper pension, gratuity and other
facilities so that they can lead «
comfortable life. Therefore when we
call for retirement at 60 or 55 it also
means that we should provide for
their  after-maintenance. A society
which cannot maintain a person who
has rendered services to it for the
best part of his years is a society
which does not deserve any sympathy.
I will say that while we provide for
the retirement of the people, itis also
necessary that we provide tor the after
maintenance of those people.

The main problem of unemploy-
ment, which is the quintessence of all
socio-economic  problems of this
country cannot be solved by tinkering
in this way. It has to be donein a
bigger way and il can be done only
by changing rhe legacy wnd obliterat-
ing the iegacy of 200 ycars, of foreign
exploitation of this country and that
can be done only by & Government
which has got the bLacking of the
people. First of all the shackles which
confine our cconomy jin agriculture
and industry should be removed.
What are they? Those are shackles of
feudalism, of rackrenting, of indebtc-
dnecs, of forced labour. etc. They
should be immediately removed ar.d all
the feudal exploitation of our peasantry
and agricultural labour should be
stopped. The tenancy must be made
permanent and all the tenants should
be made proprictors of the land on
which they work. The agricultural
labour should be ensured cf a fair
wage and this should be ensured not
only by legislation which is already
there but that can be ensured only by
organising them into strong unions
and fighting for their rights against
the 1ich landlords and  the rich
peusantry.

[ RAJYA SABHA |

“etc. and this has to be
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AN HON. MEMBER : And by
a revolution.

SHRI K. P. SUBRAMANIA
MENON In any case it will come,
whether you like it or not. The still
continuing foreign e¢xploitation of our
country which means the drain of
crores of rupees through the payment
of interest charges, profits ot foreign
enterprise etc. should be stopped.
At the moment every year we are
paying over Ks. 600 crores to the
foreign countries as renton loans
taken, as profits, as technical fees,
stopped and
unless we-can stop that, we cannot
have salvation for the country and for
the people of thiscountry. 1 am sure
that a day will come when such things
wtll be done and the people of this
country will be saved from the utter
misery and destitution as well as
poverty from which it to-day suffers.

SHRI T. V. ANANDAN (Tamil
Nadu) : Sir, while 1 participate in
this debate on the Resolution moved
by my friend from the ruling party,
Mr. Khaitan, my mind goes back to

the Father ¢f the Nation who is now
no more and who aslong as he lived
was adored as an Avatar. Sir, the
worlo never knew what truth and non-
violence was, and it was by those
means undes his leadership India got
fieedom and we claim to be Members
of paniiament and participate in these
dehiberations. How sorry it is that
we have forgotten the rural economic
development programme that he had
placed before the country when he
was alive. He knew fully well thatif
all the advances that the western
countries had made were to be
adopted in this country there would be
unemployment  And having failed to
follow his pdvice today the country
suffers and a motion is before the
House suggesting ways to solve the
problem of unemployment. Sir, we
have utterly failed. Mahatma Gandhi
knew that this technological revolu-
tion thut has overtaken the western

3o
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world will not be applicable to this
country because there is no scarcity
ol human beings here.

scarcity of jobs to be offered to the
people. This Mahatma Gandhj had
visualised long long ago and had
cnalked out a plan but our planners
lailed to take it up. It is very clear
aat the First Five Year plan proved
a failute and now after the Second.
Third and the Sourth Five Year plan

the plangers do not even know the '

total number of unemployed in the
country. That is the reason why we
are suffering to day. During the mid-
term elections fortunately or unfortu-
nately the people fell in for the

propaganda and the sloganising made |

py the ruling party and voted en
masse. that party to power. Within
1972 if this sorry plight of the unemp-
loyed is not solved we do not know
what would happen in this country.
Probably what my friend, Mr. Subra-
mania Menon says may or may not
happen; however, we will live to see
the future.

" Now my fricnd has referied to
forty-nour week. It is not a new
thing; it has be.n adopted in the ILO
and India was a parwy to it, but it has
not yet inclemented that recommenda-
tion: except at a few places here and
there. 11 it were implemented fully
not less than U lakhs of men would
be provided with jobs. But at the
sume time we must also see that
the workers do give ihe same outturn
that they have been giving hitherto.
‘The Railwayman did agree with the
Railway Ministry year tefore last
when they wanted to reveit to the cld
system ot working; that is, on alteinate
Saturdiys. Duiing the  Chinese
aggression our geeat democratic leader
said that all the Saturdays should
be working days. Then we came to
an agrezment that except for one
Saturday in a month we would work
on all wiher Saturdays When there
was the question of reverting to the
old system of working on alternate
Saturdays there was an agreement
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i that the production that had been
, there would be maintained. We are

242

©all interested in the country. We talk
of communist ideology or socialist
ideology. Whatever the ideology

| might be, everybody is interested in
. the country, in the nation, in the
people of the country. Therefore ail
leaders must unite together and see
lthal by ntroducing this furty-hour
- week the outturn that had been there
' 1s not hampered. We have taken up
mixed economy; the economy of our
- country is neither capitalistic nor
communistic. 1he people have voted
in the mid-iern elections believing in
democratic socialism, not democratic
communism. There is a difference
between democratic socialism and
democratic communism. Democratic
socialism is democratic communism
minus violence. This has been
founded by the greatest man on earth,
Pandit Jawaharlal Nehru after a good
deal of application and attainment of
vast knowledge by touring the world,
by following a policy of co-existence
between the capitalists and the
communists.

Is it not true that today Russia
and America are coming closer? Is
it not a fact that Mr. Nixon is thinking
of goingto China? 1t is all because
of the preachings of Shri Jawaharlal
Nehru of co-existence. I say the 40
hour week  should be immcdla.tel.y
implemented. |t is good. Even if it
is implemented, it will not solve the
unemployment problem. The Dant-
walla Committec had said that not
less than 10 to 15 million people are
unemployed in this country and ‘the
under-employment is over 170 mitlion.
Even in a great advanced country
like America there are still 4.5 per
cent unemployed. Even in Russia
though they may not say there is
unemployment, yet it is there. They
are forced to say that everybody is .
employed. But  there is a surplus
labouir of 2.2 million people in
Russia,
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SHRI K. P. SUBRAMANIA
MENON : Because of lack of popula-

tion the Soviet Union is encouraging
more children. They are now giving
gitts to mothers who produce more
chiidren.

SHRt 1. V. ANANDAN : We
are in a different situation. Therefore,
to tulfil the slogans that they have
preached during the mid-term election
the Government must immediately
make a law to sec hat nowhere in
this country should a worker work
for mose than forly hours.

Coming next to the other thing, it
is stated about the shift system. 1 do
welcome it, Butitis sad here seven
days week. That means w. are going
back to the days of slaver | We do
know h>w people worked then, the
children not secing their f. thers, ard
so on. That had been the situation
in the countiy, Even capitalists will
not ag ce for szven days we k. In
that case how will they overhaul
their machinery? There meust be one
day’s re t for the ma hinery to be
overhauled and cleaned for further
use Therefore seven days week is
impossible. That means we will be
going backward. .

SHRI R. P, KHAITAN : That
means {wo day’s holiday will be given
to them.

SHRI T. V. ANANDAN : Ina
week there are only seven days.

SHRI R. P. KHAITAN : But
other men will be employed.

SHRIT. V. ANANDAN : 1 am

referring to the machinery. The
machinery in the interests of proper
working has to be overhauled.

SHRI R. P. KHAITAN : The
workers will work for five days and
for two days other people will be |
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engaged. By rotation they will be

given the holiday.

SHRI T. V. ANANDAN : Yet
I duo not subscribe to your idea,
Therefore, three shifts are necessary
and wherever there js incentive bonus
introduced this three shift system is
in vogue. Therefore, all factories
should introduce the three shift system.
But under the industrial plan that the
Government is sanctioning that extra
noney is not granted to the industri-
lists as loan because the Government
of the country knows fully well that
the industrialists do not assist in
sulving the unemployment problem
but they only solve their own prob-
lems.

Coming next to the question of
retirement at sixty years of age, if
the Government today want to fulfil
the propaganda that they have made,
then retirement at sixty years of age
will not do. If I were in authority,
1 would immediately bring it down
to 55, that no one in the country
either in the public sector or private
sector should be kept in service
beyond 55, provided they are give
proper retirement  benefits as s
happening in the advanced countries,
Here the retirement benefit is one
third of a rupee. Why don’t you for
the sake of the propaganda that you
have made make it half a rupee as
pensionery benefit during the days
of retirement? Thereby they will
not only retire happily but their
future retired life will be safeguarded
if you give 50 per cent of the pay
that they last drew. Therefore,
immediately it will solve the problem
to some extent if 55 is introduced.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): Wil you
continue later? We are meeting
again at 6.15 for the Budget and some
of the friends are anxious to go to
hear the Budget speech.

™
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SHRI T. V. ANANDAN :
decide, Sir.

Asyou

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : You will
continue next time. The House
stands adjourned till6.15 p. M. today.

The House adjourned at
fifty-five minutes past four of
the clock till fifteen minutes
past six of the clock.

The House reassembled at fifteen
minutes past six of the clock, [MR.
DEPUTY CHAIRMAN in the Chair]
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THE BUDGET (GENERAL), 1971-72

THE MINISTER OF STATS IN
THE MINISTRY OF FINANCE/
faq warm & wewwAt ( SHRI K,
R. GANESH) Sir, I  beg

to lay on the Table a statement (in
English and Hindi) of the estimated

receipts and  expenditure of the
Government of India for the year
1971-72.

MR. DEPUTY CHAIRMAN :
The House stands adjourned till
11 A. M. on Monday, the 31st May,
1971.

The House then adjourned
at sixteen minutes past six
cf the clock till eleven of the
clock on Monday, the 3lst
May, 1971,



